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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
Bip.No S360/2000

N .
_ 0A No. 917/95 .
New Delhi: this the /¢ day of‘fd”““] ’“2001.
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HON'BLE MR .S R.ADIGE UICE CHAIRMAN(A)
HON*BLE DR.AVEDAVALLI,MEMBER (1)

Onkar Nath ’
S/o Shri Kedar Nath
Mason,

25 sh. DavidﬁJj
S/o she Sonl, Mason,

3 Shri Kallash73
S/o shri Ram, Saran,
. White Washer;

4} shankar s/o Shri Ram Dhani,
- \White Washerj

5: sghan Lal%
] 570 Shri Anand fi Mason,

3 Nanak Chandﬁ :
s/o Shri Nathu Ram,
. ¥hite Washer,!
75 Gian Chand, '8/o shri Tulsi Das,

paintar (retd )
180~A, Basant Roadj Pahar Ganis
New Delhlo

8.' Jagroop 'y '
/o shri Jagan NatH
pain ter,

(Excep t shri Gian Chandy all are g_norkiné under
I0W , Northern RailuayjPahargan iy New Delhid)

doeoPetitionarsy
(By Adwocate: Shri B,S,Maines).

Al'ersirs -

‘Shri sjpimehta].

General Manager, -

Northern Ralluay
New Del hilt

2, shri. \llnod Sharma‘*
Divl.Ra:.luay Manager,
Northern Railuay,

New Delh:l."d

ghri R’:’K.\lerma
Assttd Enginer(Estate),
Northern Railway,DRM Office),

State Entpy Road,
New Delhi. Con temnd]!s/RBSpondentS R

(By Adwocate: Shl‘l B.S.J2in)
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Heard both sides on C.P.No.'360/2000 alleging

contumacious non=compliance of the Tribunalts order
dated 3038799 in OA NoF917/95;
o By those_o_rdersg‘;;g* respondents were directed
to consider applicants f‘of promo tion in GrilI as per
their seniorityy and if they had passed the requisite
trade test to grant them.. promotion with effect from
the same date their juniors wers promoted, with all

e

coﬁsequ ential benefi ts;.*i

% Pursuant to the above, it is not denied that
applicants Nod1, 2 and 3 have been trade tested and were
promoted to Grill wiesPd 1431182000 ;* and their pay has
been fixed on profomma basis with effect from the date
their juniors have been so promoted without payment

of arrearsy As regards applicants 4, 5 and 6, responden ts

.‘haue stated in their Teply that they are White Uashers‘j'

and none junior to them has been promo bad"ﬁ As regards
applicant No;.;'i it is stated that he has superanrnuated
on 31213?97 and hence the guestion of putting him to
trade test does not ariseg‘ﬁ As regards applicant No.8 ,
it is stated that he has also been promoted to GriIl
from the date his junior was so promoted, and his pay
has been fixed on prof‘orﬁa basis without payment of

arrearsy

4s Applicants' counsel shri Mainee asserts that th e
direction to grant consequential benefits includes payment
of arrears in respect of applicants No‘i“§1, 2, 3and 8 ¢

In regard to applicants No:‘fglt, 5 and 6 he denies that

‘none junior to them have been promo ted, and in respect

of applicant No¥7 he asserts that he should be considered
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for promo tion with consequential benefits including

arrears without requiring him to pass trade tes#d

54 These contentions are-challenged by respondents ,
who .contend that their actions are fully consistent wi th
the frj_;ibunal's directions with the relevant rules and

instructions on the sub:jec:{:iEE

6. The_se contentions go far beyond.the specific
directions given in the Tribunal's order dated 308 o9,
and,fc.%q;ab;tgb;e-;mad%ﬁaﬁ ground o initiate contempt
proceedings against»BBSpondentQ%

7 ff‘ applicants are aggrieved by the_actioﬁ
taken by respondents pursuant to the'Tribunal;s
order dated 3058599 it is open to them to challenge
the same seperately through appropriate original

proceedings in accordance with lau} if so advised? .

g Giving leave to applicants as aforesaidy the

C.P. is diemissedd Notices dischargede

A' VCW %/ﬂéb%- ,

( DR.ALVEDAVALLI ) (S.RYADIGE )  _
MEMBER (3) ‘ VICE CHAIRMAN(A) .-
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